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TRAL.ADMINII3TRItTflJE TRIBUNAL HYDERABAD BENCH MT HYDERABAD 

V -  j 1422 of 1990. 
1J 

An: N.Ganga Raju 

and 

Date of Ordc.r:107-1990.;  

;...App1icant 

1. Union of India rop.by  General f1anager, 
South Eaàtor.n Railway, Garden Reach, 
Catcutta-43 

2, The Divisional RailJay Manager, 
South Eastori Railway, Waltair. 
The Divisiond Personnel Officer, 
South Eastern Railway, Waltair. 

IJ.Easwara Rac 	 .,...Respondents. 

FOR THE APPLICANT: MR.B.G.RAkJINDRA REDDY,IkDtJOCATE. 

FOR THE RESPONDENTS: MR.5i.R.DEUARA3,5C FOR RAILWAYS. 

C U R A. N;— THE HON'BLE 1R.B.N.JAYR5IMHA:\JICE—CHAIRMAN 
AND 

THE HON'OLE MR.O.SURYA RAO:MEMBER(JUDICIML); 

THE TRIBUNAL MADE THE FOLLOWING mDER:— ' Admit. Shri N.FhDevaraj, 
learned Standing Counsel for the Respondents/Railways states that thi.s 
application is barred by conétructivo resjudicata. It is open fcr the 
Respondents to take the stand in the main application. Any promotion 
made to the post of Head Telephone Operator will be subject to the 
result of the main application. Post before the Registrar after six 
weeks for counter. " 

' bA 

To 

The General anagar(Union of India),South Eastern Railway,Gardn 
Reach, Calcutta-4. 	- 

The Divisional Railway Manager, South Eastern Railway,Waltairb 

The Divisional Pdrsonnal 	Officer, South Eastern Railway,Waltair. 

4 Sri U.Easuara Rao,5 onior Telephone Operator,South Eastern Railway, 
Waltair. 

One copy to Nr.B.G.Ravindra Ruddy, Advocate,Plot No.S—C,Bagh 
Amber-  Pet, Hyderabad. 

One copy to Mr.N,R.Davraj,SC for Railways,CAT, Hyderabad. 

7 Qna sça'c copy: 	 . 
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CHECKED BY . 	APPE• 	' 

TYPED 9 	. . 	CDPARED SYT 

iri THE CENTRAL ADMINISTRATflJt TR 
. 	. 	. . 	 . 	HYDERABAD BENCH THYDERR3Ao 

• 	 . 	
• 

. 	. 	 . 	TF-jEHON'BLE MR.3.N.JAYASITIHA:u.C. 

AND H 

. 	 THE HON'BLE MR.O.SURYA RAD:1ENaER(JuDL.. 

	

nND 	. 
THE HCN'BLE.J.NARA5IMRHktIURTHY.P1(J) 

	

\ANQ 	 \ 
THE HDN'BLE.nR.'.sALAsuBRArbvNxAN.M(n) 

DATE ( 7., 	 - 

URDER / JUDUIIENT 	 .. . . 

in 

T.A.N0 . 0 . 

k-1 

Admitod and. Interim diretions Issued. 

Allowed. 	 . 	-. 

Oismised for default. 

Dismiod as withdrawn.- 

Dismisd. 

Disposoof with diredtion. 

M..A.orded/Rejected. 

No order s to coats. 
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